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575 Koonch and

The Couneil was necordingly ad-
journed by the Vice-President at half
past 11 o'clock, till Wednesday, the
13th instant, at 11 o’clock.

Wednesday, June 13, 1860.
PRESENT :
The Hon'ble Sir Henry Bartle Edwnrd Frere,
No other Member of the Council was
this day present, and the Couneil was

adjourned till  Saturday the 16,
iustant.

Satarday, June 16, 1860,
PresEnT :
The Hon'ble Sir Henry Bartle Edward Frere,

U, B. Harington, Esq., | H. Forbes, Esq.,
and
A. Sconce, Esq.

The Members assembled at the M. et-
ing did not form the quornm required
by Law f.r a Meeting of the Couneil
for the purpose of making Laws,

The Council was adjourned at half.
past 11 o’cleck till Wednesday evening
the 20th instant, at 7 o’clock.

——— |

Wednesday Evening, June 20, 1860.
PrestNT:

The iTon’ble the Chicf Justioe, Vice-President,
in the Chair.
The Tlon'ble 8ir 1L B. | I Forbes Esq.,
E. Frere, A. Sconce, likq.,
Xight How'ble J. Wil- and
Hon’ble Sir M, L.

ton
1L B, ’IIarington, Bsgq,, Wells.

INCOME TAX.

Toe CLERK presented to tho
Council the following Petitions: -
A Petition of Native Inhabitants of
juy concerning the Bill  for
isyiliging Duties on profits arising from
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Properties, Professions, Trades, and
Offices.”

A Petition of Proprietors of per
manenily settled estates in Bengil
Pcl]lmr, and Orissa againet the same
3ill,

A Petition of Inhabitants of Patnd
against the same Bill.

A Petition of Zemindars of Shahd:
bad, against the same Bill )

A Petition of Malarajah Mohlﬁ"l"
Bux 8ingh Bahadoor, of Shahabnt
against the same Bill, #

A Petition of Maharajah Moheﬂ‘,‘“ﬂ
Sing Bahadoor, of Tirho.t, concernivs
the same Bill. .

A Petition of Rajah Puhladh Sei
Proprietor of the Raj of Ramnagil
Purgunnah Bujhoon Surkar Chump®
run, concerning the same Bill. |

A Petition of Ram Coomar Sing"
[ of Shahabad, against the same B{"'l

A DPetition of Ramessur Bux Sing!
of Shahabad, against the same Bill 1

A Petition of Mothoorah PC”““;
Parrey, of Shadabad, against the s8
same Bill, {0

A. Petition of Syad Shumsher A'
and others, of Tirhoot, concerning *'
same Bill. .

A DPetition of certain Residents alcl
Inhabitants of ‘Lipperah, eml’my“e
under Government, against the 8%
Bill. -

Mr. Wilson moved that the 8
Petitions be printed.

Agreced to.

PARSEES.
Tur CLERK also presented # Petl-

, B . or-
tion from Modeo Roostumjee thiug
shedjee and others of Surat, concer!

: L
the Petition of the Parsces of BomP y

CLaw
submitting the draft of a Code of L
for the Parsee (‘ommunity. thab
Stk BARTLE FRERIL moved

the Petition be printod.
KOONCII AND CALPEE.

he
Mp, HARINGTON ;)r(‘sﬂl}t“":l fan
Report of the Select Umnml“bﬁnu
the Bill ““to remove the P‘"rg"”lt)uny
of Koonch and Calpee, in Zillab "Ilfnef“l
from the operation of the G

Regulutions,”



Arms and

ARMS AND AMMUNITION,

”lgw“- HARINGTON also presented
on tltepogt of the Select Committee
XXVm Blll‘ “to make perpetual Aet
i 11[_ of 1857 (relating to the
rl:‘Ortntlon, manufacturoe, and sale of
ati;:s and Ammunition, and for regu-
mlmg’fiho right to keep or use the
@).” 1le said, in presenting this
0ot he would, with the permission
ox )1“0 Council, offer a few remarks
1é uélntory of the alterations which
“hﬂllleleCt Committoe recommended
Pelaé 4 be made in the Bill to which it
Couu'ell' Those alterations were very
o ‘ldemb'le, and some of them were
a: very importunt character, and it
off]‘)n that account that, instead
Beut(') lowing the usual course of pre-
. Mg the Reprt of the Select
m‘;\ltt'eo without any comment, he
inxious, at the present stage, to
ex}gl‘"n the nature and extent of the
'llitrt]ges proposed by the Select Com-
\enge and the grounds of their recom-
that iltlons. In doing this, he trusted
ron 1e should be consulting the con-
tnee of the Couneil.
thut?ombl-e Members would recollect
Pro he Bill, as road a second time,
ctpog‘édv merely to make perpetunl
calleg XVIIIL of 1857, commonly
Modig “163 disarmiug Act, without any
Jr'eations.  From the copy of the
pnsod%ntuining the alterations pro-
d by the Select Commit¥ee, which
. ‘l“l_)& circulated to IIon(ﬁ'uhle Mem-
e b a copy of the Report just
];t:g‘tgd, it would be scen lt}mt the
o X(Jmmmttea‘ were of opinion that
tire] XVIIL of 1857 ehould be en-
,eadi’, remodelled, und, as he had al-
"lterud. ntimated, vory materially

0 e Would not refer particularly to

mc)tioe ate which took place on the
i > dur the second roading of the
y OF

ten off to the opposlition wh.ic.h was

the Bi]lere,d‘_to some of the provisions of
Judge . S.lnewllunomble and lem‘-ned
Wl‘Umll( tr Charles  Jackson) f.om
od, "udmt opposition_chiefly proccod-
Urig)¢ who aloue, if he recg]lect'ed
ho Be,cov?ltﬂd against the motion for

nb, o "d reading, was not now pre-

»8nd he would not therof re havo
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an opportunity of answering anything
which he (Mr. Harington) might say
on the subject of that oppositiou,
Suflice it then to remark that what had
fallen from the Ilonorable and learn-
ed Judge on the occasion referred tv,
as well as from other Honorable Mem-
bers, had been carefully considered by
the Select Committee, and some of the
alterations proposed in the Bill by the
Select Committee were traceable to
the objections taken by the Honorabla
and learned Judge and others to Act
XXVILL of 1857 as in force at the
present time. The only other remark
which he would make in connection
with the debate which took place on
the motion for the second reading of
the Bill had reference to an objection
which had been very generally urged
in respect to Act XXVIIL of 1857,
namely, that it applied to Europeans
as well as natives. It was contended
by those, who entertained this ob-
jection that, looking to the cireum-
stances of the country, to the ob-
jects which must be had in view in
introducing a law into India relating
to the use of arms and smmunition,
to the relationship in which the Juro-
pean residents stood to the natives,
to the po-ition and character of the
former, and to recent events, it was
not politie, necessary, or proper that
an Indian disarming Act should cx-
tend to Europeans, but that its opera-
ti-n should be confined to the natives.
Admitting that there might be some
force in the objection, he continued
of the opinion which he had ail
along held that class legislation of
the nature of that proposed was
very undesirable, and that it should
be avoided if possible. It must bo
searcely neccssary for him to remark
that if the Kuropean population only
had to be considered, no Bill such as
that now proposed could be necessary.
e freely acknowledged that, as a class,
the European and American populatio
of India might safety be exempted from
tho operation of the presont Bill—
but so might large classes of the na-
{ives also—aud it was the extremo
difliculty of making a gelection or draw-
ing a distinetion which should not bo
open to the charge of partiality or
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invidiousness, which had hitherto pre-
vented him from attempting it. The
present Bill, as recommended to be
amended by the Select Committee, did
not propose to make any distinction.
Equally with Act XXVLII of 1857, it
applied to all classes, but the Bill
had been so framed that its proposed
application to Europeans equally with
natives could not, he th ught, be object-
ed to on any reasonable grounds, the
more particularly as the Local Govern-
ments would still have the power of
exempting Earopeans from the opera-
tion of the only part of the Bill which
might perhaps be deemed vexatious
and harassing by that class of the com-
munity, and derogatory to their na-
tional character.,

The Select Comumittee did not con-
gider any ‘alteration necessary in the
title and preamble of Act XXVIII of
1857, and they had accordingly pro-
posed that both should be adopted,
word f r word, in the new Act.

The Select Committee proposed to
omit Section I of Act XXV 1IIof 1857,
which required that in places to
which that Section was extended,
written notices of the possession of
Arms should be given to the Magis-
trate. They also proposed to omit
Section XXIV, which authorized a
general search for arms, ammuni ion,
&c., in any District.

As regarded the latter Section, he
(Mr. Harington) was compelled to say
that what he had heard since the Bill
was last before the Council had satis-
fied him that in practice this Seetion
had led to a great deal of oppression,
and had proved in the hands of the
Native Police a powerful and fruitful
means of bribery and corvuption, if
not of something worse, and he was
decidedly of opinion that the Section
should not be retained as part of a
permanent disarming Act, unless its
enforcement could be entrusted to a
mueh greater exent than was now
the case, to Buropean Agency, which,
looking to the great and pressing
domand for ageney of that description
at the present time in other Depart-
ments, was simply impossible.

Sections [ and V Act XXVIII of
1857 left it to the Kxccutive Govern-

Mpr. Haringlon
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ment to determine to what placed
those Sections should be extended:
Section XX VI, which applied to tho
manufacture, use, or possession ©
cannon, howitzers, and mortars W3S
of the same exceptional character 88
regarded its application, The Select
Committee proposed that the new 'Act
should be of general applicatiots
though they would reserve to th
Executive Government the power giver
in Scetion XXXIV of Act XXVIIL of
1857, of withdrawing from time £
time fiom the operation of all or 887
of the provisions of the Act any pP8f
of any District, and in like manner a8
occasion should require to subject the
same again to all or any of the prov
sions of the Act. The Select Conv
mittee considered that this would b°
quite sufficient.

In lieu of Section XXVI Ack
XXVIII of 1857 the Sclect Committe?
proposed that the manufacture in Indi®
or the importation into Indis, Od
cannon, howitzers, or mortars shoul
be prohibited under a heavy penalty:
unless the manufacture was authori«
ov the importation licensed by t.']
Governor General of India in Coun¢ts
or by some yers n specially author1?®
by the Governor General of l”dm'";
Council in that behalf. The efftC
of this provision, if adopted, would 10
doubt be to restrict the manufactut”
of cannon, howitzers, and mortars u
the Goverfment Foundries, and the’
importation for Government useéy “"0
it seemed proper that it should be k;e
Permission might be given Dby tle
Government, on the payment of & f‘\,_’
to any person to possess cannoiy le:la
itzers, or mortars. It was probu‘
that this permission would bo very
sparingly accorded. ub

The Select Commmittoe had thous.”
it proper to recommend that the W”,q
ten notice of the possession of » no"f
required by Section 1 Act XXVHle
1857 should be discontinued.
compilation of a register 0 tely
notices, which would still be absolt edy
necessary if the Section wero retitl
entailed great labor upon the _oih(iv“s
of (fovernment, and the requi:nLlO.l?l
very harassing to the people Wltlsu.
being attendant with any commeH

such
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rate benefit. The rule also gavo rise
to every kind of evasion. The Sclect
"mmittee believed that the object in
View in this and other Sections might
e attained much more effectually and
I 8 much simpler mauner by enscting
that no person should manufacture or
deal in arms of o certnin description,
Orin percussion caps, sulphur, gunpow-
€r ar other arnmunition, and that, with
certain exceptions, no person should go
atmed or carry arms without a Go-
Vernment license, which should be
obiainable on pnyment of a small
%, and that whenever & Magistrate
Should have renson to believo that
BNy person residing within the
mits  of his jurisdiction had col-
locted sny arms of the description
Wentioned in Section V of the Act, or
Percussion caps, sulphur, gunpowder,
ot other amumunition for any unlawful
Purnase, or that any auch person had
8 larger quantity of such arms, pereus-
Non - eaps, sulpbur, gunpowder, or
other amnunition in bis possession
than i tho judgment of the Mayis.
rate could be left in the possession
ot 8uch person without danger to the
Public peace, it shovld be lawful for
the Mugistrate, having first recorded
¢ grouuds of his belicf, to cause a
Search to be made of the preinises
9¢cupied by euch person, or on which
"¢ Magistrate might have reason to
*ileve such nrms, porcussion caps,
Bulphur, gunpowder, of other ammu-
Wition were to be found, nnd to seize
ind to detain tho same in safe custody
9r such timo ns he might deem neces-
sary, the search in such case being
onductod by the Magistrate in person
9r by a Joiut or Deputy Magistrate, or
¥ & Europenn Assistant. Provisions
© this effect hnd been introduced into
fi‘le Bill by tho Sclect Committee.
Lhe local Government had at the same
e been empowered specinlly to
exempty any persons it might think pro-
Per, other than those specified, from
t“’ operation of tho Scction relating
° the onrrying of arms. This was
the Sectigy which, in his preliminary
Tomarks, he had suggestod might
Possibly  bo  decned
;(;:;tmus by the Buropean cominu-
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Having thus briefly mentioned the
principal alterations proposed by tho
Select Cowmmitteo in the Bill, he
would not further occupy the time of
the Council, but would conclude by
giving notice that on Saturday next he
should move that the RBill amended
as propnsed by the Select Uomnmitteo
should be referred to a Committee of
the whole Couuecil.

UNIVERSITIES,

Sin BARTLE FRERE, in moving
the eecond reading of the RBill ¢ for
giving to the Universities of Caleutta,
Madras, and Bombay, the power of
conferring degrees in addition to those
mentioned in Aets Y1, XXII, and
XXVII of 1857, observed that there
was only one point on which he need
trouble the Council with a brief expla-
nation. It had been stated 1hat this was
a Bill calculated to degrade the Univer-
sities, and to lower the standnrd of edu-
cation in India. 1le conld not imagine
how such an immpression conld have been
formed of the measure—for what was
the objeet and history of the Bill 2 The
Acts creating the Universitics strictly
defined the degrees which the Universi-
ties could legally confer. But on
commencing to work these Acts, the
governing bodies of the Universitica
discovered that the utility of the insti-
tution would be greatly Jimited, unless
they had power to con’or other degrees,
and as the Act did not permit them to
do 80, tluy applied to Government to
move the Legislative Council to enlarge
their powers so as to cnable them cither
to confer the particular degrees which
the Senate then thiought desirnble, or
sach other degrees as the Scenate with
the approval of tho Governor Goneral
in Counctl should from timo to timo
appoint.

It was considered by the Govern.
ment of Indin that the latier was
the proferable course, and consequently
the present Bill was drawn_in general
terins, 8o as to cuable the Universities
to confer such degrees as thoy might
think necessary, ather than the degrees

harassing audp) exprgpsly provided fur in the Acts

conslitnting the Universities. Ho
fuiled to sco how it wus possible that
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such_enlargement of the powers of
the Universities could degrade those
bodies or tend to lower the standard
of eduration.

Iie could have understood, even if
he had not coneurred in, the objection
if applied to any alteration in the
constitution of any ancient University.
It might be said, with some show of
reason, + hat these bodies had existed for
ages, their statutes were the result of
the accumulated wisdom of agés; de-
part from them in the slightest degree,
you impair the value of the stamp
which the University degree affixed to
attainments of a certain standard.
This might have been said, and has
been said very lately, in the case of
our two most celebrated Universities,
but were Oxford and Cambridge de-
terred by the threatened evil ? Certain-
ly not. During the past five or six
years tho most extensive and funda-
mental changes had been made in
many parts of the constitution of both
Universities, and at Oxford especially,
the more conservative of the two,
measures had been taken to extend
some portion of tho advantages of an
University degree, conferred under
a name heretofore unknown to either
University, on schelars who had, pre-
vious to examination, had no connce-
tion whatever with the University.

1le was not now offering an opinion
on the propriety of this move at our
English Universities, Ie was siinply
pointing out the truth that eventhe
oldest and least changeable of our Uni-
versities found it absolutely necessary
to alter their laws and to vary their
degrees in order to suit the changed
circomgtonces of education and to
meet the altered wants of those classes
for whose benefits the Universities
were designed. :

What was there then in our Univer-
sities which should exempt them from
the necossity of making even funda-
mental ehanges in their constitution,
it it was clear that such changes were
beneficial 7 It was barely two years
sincg LA cts which formed the charters
of the Universities were passed,and they
conld not therefore claim exemption
from chango on the score of aniMuity,
uor could it beexpected that they should

Sir Bartle Frere
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have becn formed, at their first instl*
tution, on so perfect a model a8 ¥
preclude all necessity for subsequeut
improvement or alteration.

But who should judge whether aY
change would be beneficial or necessary
He believed that the decision coult
not be left in safer hands than where
the Bill proposed to put it by entrust-
ing it to the Senate or governing bo¢ Y
of the University. Be it remembere
that it was that body which had aske
for this Bill ; and in bringing it in, ghe
Government simply gave effect to th°
wishes of that body,

He believed that the Senates of th°
Universities were infinitely better ab¥°
to judge of such matters than 8BY
Government or legislative body Po¥
sibly could be. Ile held it essenti#
to the vitality of any University ¥
give it the largest possible power
self-government. Ile did not say!
wag impossible that such powers might
bo abused, for he believed they coult
never ensure the exercise of any power
to do good without having 8o
power to do harm, but he was qui¥®
sure the power could not be placed 1"
better hands than those of tLe highty
qualified bodies which now formed
Senates of the three Universities.

He could see nothing in the sugg®®
tions of the governing body of thf
Calcutta University or of either "l
the others to lead him to apprelw,'“u
any indiscreet or unnecessary exere”
of "the powers which it was~ propo®®”
to entrust to them. Taking their I
commendation ag an index of the mof
in which they would probably exer('“‘
the desired powers 1f they had th"'"u;
we found that they suggoested tl’r}‘ 0
degrees beyond those specilied 11 tll.
Act of 1857. 'These three were Doctod
of Law, Ticentiate in Law, 8
Licontiate in Civil Engincering- f

Now be did not suppose thab “lw
objection would be raised to givi®8
Universities the power to confer f
degree of Doctor of Laws, or thab 9‘]‘,0
one would accuse the Nenate ofll_dca.;)g
to degrade the University by confer” 10
such a degree, [t was, ho imngll‘ed’",
Jio proposition for croating tho deg! of
of Licentiate of Taw and Licentia 0_,"3
Civil Fngiucering that exceptiod

)
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Liken. Buthow stood tho case P Why
8hould wot the Univer«ity confer the
“‘Pgr.oe of Licentinte in Law and Civil
i ‘“ﬁmegr.ing as well as that of Licentiate
1 Medicine, which was already provided
d‘" by the Act P It was in the two
epartments of Law and Civil Engi-
Neering that the stamp of an University
dearee was ca'enlated at tho present
“lme to bo of most practical benefit, and
n % wag tho consequence of haviug
nf‘,’ﬂf‘gree lower than th: se of Bnqhel r
Sy bws, and Master of Civil Engineer-
ofh? Why, that in the present state
s‘l(;ducutmn either the degree would
% Yom or never boe taken, or there
ex°“]gl be a continual pressure on the
mnmgrs to lower the standard, so as
>admit men who bad not attained
B]e standard fixed for Master or
p:\"{!\elor’s degrees. It was surely
ur(i erable to maintain the high stand.
it ‘t)f thoso two degrees, and to per-
Yiop 11)10 University to stamp an infe-
atty: ut still highly useful amount of
mﬂmmmt with a mark of inferior
f‘uli]e' It was this the University
‘(\nl‘:d to do, and in the reason tho
E'Polu 0 assigned for such wish he saw
fhe nds fop confidence that, _whethor
Oon"; Usedst 1 qimowers the Bill would
or “r on thefh to create sub-degrees
Dot their action wonld be guided
mﬁn‘]‘" mtell.igqnt adaptation of their
t]mt)s] 0 existing circumstances, and
oyl '¢ powers sought for could not
Pinced iy better hands.
Bi ' Motion was carried and tho
read a gecond time.

S8UCCLESSIONS.

,;P lt‘]o.ol‘der of the Day being read for
lituti;:]rd reading of the Bill  for faci-
cor the collection of _debts on
tieg , o8 and for the security of par-
of g 2B¥ing debts to Lhe representatives

Meceu'aed Yorsons”—-—
OVi: A UNGTON said, before
Mugg ai‘tl‘“ third reading of this Bill, ho
-y the Council to allow it to bo
omissil;“ttod to enable him to move tho
lencen 9(‘ u Section which, in conse-
(-'oullcilof the amendment made by the
‘]“tio, ab large, on the recommen-
' of the Seleet Committee, hir

Cot:
Cton ViI| of the Bill, had become
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redundant, Section XXI was tho
Section to which ho alluded. The last
Clause of Section VIIL as ordered to
stand part of tho Bill, doclared that
“in such case the certifiente shall de-
seribe the securities in respect of which
such powers are given, and such powers
shall not be vested by the certificate
except by express words.,” The same
provision was repeated in Section XXI,
for which there could be no occasion,
though, if that Section were struck out
of the Bill, it would be proper to insert
tho words “ and shares’ after the word
“ gecurities” in line 10 of Section
VIII ; and if the Council would allow
the Bill to bo recommitted, he (Mr
Tarington) proposed to move the in-
sertion of those words before making
tho motion for the omission of Scetion
XXI.

Agreed to.

The proposed amendments were
geverally carried ; and the Council
having resumed its sitting, the Bill was
reported.

Mz. HARINGTON then moved
that the Bill bo read a third time and
passed.

Thoe Motion was carried, and tho Bill
read a third time,

STAMP DUTIES,

The Order of the Day being read for
the adjourned Committee of the whole
Council on the Bill “to consoli-
date and amend the law relating to
Stamp Duties,” tho Council resolvod
itself int» a Committes for the furthor
consideration of the Bill.

Mn. SCONCE asked for tho per-
mission of the Council to go back to
Scetion X111, for the purpose of pro-
posing the introduction of tho follow-
ing Clauses after Clause 6:—

“ The cost of transmitting all deeds, instru-
ments, and writings required to be stamped
under this ~ectiou and the cost of registering
tho snine at the Post Office for transmirsion,
ghall in all eases be borue by the party apply-
ing to havo such deeds, instruments, and writ-
i yod.”
m%s'f‘:?em(lim"ernment shall not be responsible
for any loss or damugo which may oseur in
respoct of any doed, instrument, or writing
ontrasted to the Collectors of Stamp Revenue,
and no person employed by the Governments

Q 2
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in the Stamp Department shall be vesponsible
for any such lows or danmge, unless that person
shall wiltully, fraudulently, or by gross negli-
geuce cause such loss or datuage.”

Mn. THARINGTON said, he
doubted whether the new Clauses just
proposed by the Ilonorable Member for
Bengal were really necessary. Ile
thought that the Post Office Act and
the Rules issued from that Department
fully provided for tho case intend: d to
be met. He threw this out merely as
a suggestion. 1o had no intention of
opposing the motion,

S BARNES PEACOCK said, as
he understood it, the Pust Office Act
nmerely protected the Post Ollice, The
question now was who should be liable
for any loss or damage caused willully,
fraudulently, or through gross negli-
gence. Suppose in transmitting a deed
trom the Stamp Office to the Post
Oflice, the deed were to be lost. The
Post Ollice Act would not protect such
1 ease, nor also the case of tho Dost
Oflice being burnt down. With regard
to the first Clause proposed by the
HHonorable Member for Bengal, he
thought that, even if the T’o-t Office
rules were sufticient for the purpose,
there weuld be no harm in making
express provision for it in this Bill.

Mg. SCONCE said, his proposed
amendment, instead of weakening tho
Post Office Act, would only tend to
strengthen it and make it more com-
plete. The amendment required that
the Collector should not stamp a do-
cumeunt unless the party applying paid
all the necessary charges.

Siw BARTLE FRERE said, unless
a packet was prepaid it might not be
received at the Stamp Office, and at
any rate it could not bo registercd
without being prepaid. 3o knew
there was 8 proposition before Go-
vernment to amend the Post Office
Act with a view to making it wmore
complete in this respect, and he had
Jjust been reminded that the amend.
ment before the Council was proposed
at the instance of tho Government
with reference to a case in which a
party gave a bond to the Collector,
who was required by law to send 1t to
the Superiutendent of Stamps for the

LTGTSLATIVE COUNCIL

. actions of this kind, which had h
' to been entirely free from Stamp
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purpose of being stamped, while the
owner deelined to pay the Rogistry
feo.

The Clausos were then severally put
and agreed to.

Mn. WILSON said, ho woul
now call the attention of the Count
to Schedule A. In Article 1 he pro
posed to add a provision for a unifor™
Stamp Duty upon agreements for loat®
by Bankers made for short peri®™
upon the deposit of notes or othe'
securities of the Government of Indi%
It appeared that n very large portlt":
of Banking business was carried ¢
by means of loans obtained ¢ fhe
deposit of Government Securitieh
and the Bil, as it now stood, "O";
tained no provision in respect of Buca
loans, which would therefore ¢o
under the general head of Bonds
was very desirable, however, thab tj:ﬁ';i_

i

Dutys
should have some facility given to thet
with as little sncrifice of Revouual
possible ; and therefore he propost o
addition of the following Clause to b

Article 1—

. Bamkors mod

a
“ Agreements for loans onths
e v

for short periods not exceediMy thre ifiod
upon the doposit of notes or other Scc‘}"l‘out
of the Govornment of India, with or W',t;m.y
a deposit of the acceptance or Promlsﬁuch
Note of the borrower, provided that 0 “yor
agreenient is drawn in the form of a BOY
of a Bill of Exchange or Promissory N
in any such way as would render it # 208
blo instrument passing by cudorseme! nall
whatever amount, in case such losn P
not exceed one month ; the “"ifor.muflpcoﬂ'
of covvnnen 08 o a8 SR ;
And in case such loan js for ® Pfl‘;:-(.’;o
excecding ono month or not excoodin® &g,
months seveeas. 4 Bup

otCy .01'
go U

S BARNES PEACOOK B”;{‘h’
before putting this m-tion, it appe”
to him that it was not fair to Pedf nob
requiring small loans, We coul any
shut our eyes to the fact thab “‘) 0
persons wont to Banks for tho I’“rt“.“-
of speculating in Government =%,
rities. Ile saw no resson W‘w"",
honest trader, requiring a small i
say of 500 Rupees, if he weré U
to deposit Ctovernment PP
Security, should havo t0 psy
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Proportionally larger amount of Stamp
d(.‘”‘y. than g person who, on the
Posit of Notes of the valuo of one
‘ilul:e(ff rRupoea\, could borrow 80,009
i lth(s or the purpose of Speculating
day ¢ Government Sacurities of the
i gambling in  Opium, and the
0. e (Sir Barnes Peacock) thought
in:’ﬂ?: very unf‘air‘tlmt_persons hold-
mgm f{Jvernmcut Securities should he
other ‘ivnre'd than t;hc.)se‘ who possessed
lioy :fé(:mptzwns of Securities. llo
iy tb that it was the rule for Banks
“chriot advance money upon personal
Who o e did not see why a man
on th011 ((ll obtain a Joan from a Bank
“lOul; \ ‘('}[)Oslt of Government Paper
" o IL placed on a better footing
thay gards payment of Stamp Dnty,
' the small trader. This appeared
amelm]l\ };o be giving a bonus to
“luzh dealers, over persons probably
o m:Y'lorc honest than t;'herr'xselves, for
W, Sllpos&e_s'of speculating in Govern-
M cenrities, &e.
tha 1}: }{‘{JLSON said, he thought
“'Uu]d]s onorable and learned friend
i twsee a wulu’ ‘dlstlnctl(_)n b'(!tm:oen
lang o cases,  The practice in ling-
Wwas for parties to raise loans
“I)Onm deposit of Government Paper
“'0\\'!1“" agreement; bem'mg a half
{ stamp, and the essential part of
a‘ﬁl]l was tho security thus given.
Not, \1‘“ of Kxchango or & Proniissory
o )01‘[\‘0r9 discounted, or if the moth‘mt
thyy o()\\mg)mm!ey on a Bill of Ex-
“ﬁl'te?l > tOr Promissory Note were re-
it o such transaction partook of
(“m%“tueml (slmmcter:; 1t was quito
Upony | from t.;lmt;'ot‘ a loan made
Ui, ler‘dopomt of Government Se-
thay Theve could be no doubt
‘-:Urilﬁ]sqns who  had Government
l"’ﬂitimlostm their possession were in a
o borrow money on better
thoso who were not so
lection | Ho (Mr. Wilson) had no
Dose( o owever to extend the pro-
oy i{erovwl_on to the deposit of any
of Jiy, )'S which should not bo a Bill
Whig} d:‘ge or Prummsol'y_ N()t.o, or to
Party ¢ © person borrowing is not a

Custumn"" very often it was not only
2 r ¢ Ty 1 N g
bec‘“'iticy to deposit  Goverument
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Notes and Bills of Exchange bearing
tho same stamp. Tt was very obvious
that, if we wore to impose the same
Stamnp Duty on loans as we have pre-
seribed for bonds, the former would in
point of fact be placed on afooting of a
prohibitory class of transactions. 14
very often happoned that merchants re-
qui‘ed th borrow money on Government;
Securities for 2, 8, or 4 days, and if they
were to be clogeed with having to pay a
beavy Btamp Duty, it would operate as
a check on this elass of transactions,
This class of transactions had hitherto
been altogether free, while bonds had
borne a duty; and he thought that,
if his Honorable and learned friend
would take this matter into considera-
tion, he would observe that there was
a wide distinction between this class of
transactions and bouds properly so
called,

Mn. SCONCE suggested the advis.
ability of raising tho rates of duty.
As he understood it, the objeetion
taken by the Bank of Bengal was that
the Bill made no adequate provision
with respeet to the loans mado by the
Bank which by the Charter Act could
not excced three months, Thus it
might happen that aloan renewed four
times in the year would have to pay
four times the duty that would be
paid if tho loans had been mado for
one year. DBut tho present proposal
might place the Bank in too fnvorable
a position, atd o slight inercase of the
rates propused might be fairer Lo all
partics.

Mn FORBES said, he doubted whe-
ther the suggestion of the Honorabie
Member for Bengal would mect the
difliculty of tho case.  ‘Tho proposition
mado by the Right Ilonorable Gentle-
man was one which had beon demnnd.
ed by the publie, and tho  Right
I norable Geutleman would remom.
ter that, at the instanco of tho Cham-
ber of Comunree at Madras, he (Mr,
Forb:s) made a proposition on the
subjeet in Scleet Committeo,

Six BARTLE FRERBE gid, he
spoke rubject to correetion, but it
struck him that there was a considera-
able differenco between the two eases,

8, but also to give Promissory | owing to the practice which generally
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prevailed in the Banks of keeping in
hand the Government Paper of their
constituency with a power of At-
torney which gave them great prac-
tical power to use it for their own
security. If the duty were too high,
it would be evaded altogether, for the
Banks might take their chance of
being put to inconvenience and loss
rather than pay a duty.

Me. SCONCE asked, if the Right
Honorable Gentleman was satisfied
that provision had been made to guard
againgt the misuse of the Clause to
the sacrifice of the duty derivable
under the head of Bonds. Obviously
the agreement for money lent would
be conlined to such Banks as the
Bank of Bengal. Native Bankers of
this City might avail themselves of
the same rule, and In lending money
under an agreement for throe months,
they might allow the loan to remain for
a year or more. 1t was not obligatory
to enforce payment of a debt at the
date specified for payment, and thus a
loan under an agreement might be large-
ly substituted for loans under Bonds.

Mz, WILSON said, it was quite elear
that the provision was applicable only
to Bonds, It was very diflicult indeed
to make a law so perfect and complete
that its provisions might not be evaded.

Six MORDAUNT WELLS said,
he simply wished to observe that the
hardship  which the Ilonoralle and
learned Chairman apprehended would
result from the proposed amendment
was not so formidable as was supposed,
as a person might borrow 10,000 Rs.
on one day and 500 Rs. on another
day, and in rospect of both transac-
tions, he would have to pay under the
proposed Clause for two stamps of the
same value. Certainly in Fngland
there was a strong feeling in favor of
uniform Stamp Duties,

After some further discussion the
Council divided—

Noes. 1.
The Chairmau,

A?/C& 6.
Sir Mordaunt Wolls,
Mr, Sconce.
Mr, Forbes.
Mr, Harington,
My, Wilson, '
Sir Bartle I'rere.

Sir Burtle Fyere

LEGISLATIVE COUNCIL.
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So the Motion was carried.

M=n. WILSON said, he would 00“;
ask the Council to turn to pnge 28 ©
the Bill. A gront doubt had arisen as
to the proper stamp to be used iu cnﬂf‘s
of transfer of slares in Joint Sbo“"
Companies, ineluding the Clm_l't“"‘:‘
Banks. It was therefore considoré'
expedient to provide for a d}St'“cO
Stamp in such cases. Accorqﬂlg,
the law in England, the transter 0
share in the stock and funds ©
Bank of England or the Bank ©
Ireland, or of the South Sea Compnhys
whether upon a sale or ot;herwlst"’
was subject to a uniform Stamp Duty,
of 7s. 9d., while the transicr
a share in the stocks and funds 10
any other Corporation or COmP"}‘M
was subject to a considerably hla"‘i‘
duty. He thought, howover, tlmfjis-
would be better if wo made no l
tinction between the Bank of Bcl'lpm
and other Banks. It was very Ob"_‘l".lty
that there should be every facl.lw
given to such transfers, and thcrcmrz
ho propesed the adoption of “’t}'lo
would, in point of fact, be 11! ;
character of an ad valorem Stamp Du g‘"
varying according to the value 10
cach share. With these rqmaﬂs tho
begged to move the addition ©
following itemn to Article 10 :—

the

int

“ Transfer of any share in aD g:ock
Stock Bank, or in any other J o‘mt'3 il
Company, when the original value of th 500
sharo shall not exceed tho sum o' .4
Ruapees ........ T l}llllo()l)

Whon it shall not exceod the suin & & g
Rupees ...vcevscesas camsges o » » 1Y .m:)}vor

And a further rato of 5 Rupoes fo? ¢ 500
additional valuo thereof, by stops ©
cach.”

-1 his
S1x BARNES PEACOCK saits fi,
amendment appeared to hun o4l

quite in the nature of oxcel_"rs of
legislation. In England transib,,,rem
slares were subject to an «d Uf{rs of
duty. It was true that transi® nd
shares in the Bank of Englan
the Bank of Irlond paid & 71t
ferent rate of Stamp Duby  pon
might be right or it might bo W7 ,d
At any rate, it was exceplion®s on
we did not know the princp "_ ‘ jit
which the exceplion was grounte
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therefore yaw o reason why we should
RIVe a preforence to one deseription of
ot Stock Companies over another.
no(;, d)ld not see why the former should
“'a‘nuy the same duty to Government,
Ty l'lz‘ll\ll} in England wero to purchaso
“w(; ctm a Bank in India, he would
0 pay an ad wvalorem duty.
\h.Y should "he do so here on Detter
M8? (1o gaw no reason for the
Btinetion,
nmfz‘lll?thcr objection ho had to the
ﬁ‘lme“(.}lent was that the shares of
ompanies were sold consider-
~Y above their nominal value. For
Dstaneo, the gl f the Bauk of
o the shares of the Bauk o
1gal sold for more than its nomi-
o Value, whilst those of the Steam
mz:;g&tlon Companies were sold st
o o than doublo their nominal value.
womE“-W' no reason why prosperous
ootill)mues shollld bo put on a better
j“stgltg than Companies which were
ells arted, and whose shares might be
g below par,
BN‘R‘ __WILS()N said, in all these
mbleﬂr}hlo trunsactu‘)r}s, as h‘l:‘s 1lono-
g and learned friend (Sir Mor-
ot Wclls)_ had remarked, there was
nd s’]g 80 important a8 .uultorlmb.y
8y )iel"élplilclty. In legislating on this
Yo' Ll’ it was very desirable that
‘bstqs.]mulq avoid ~throwing petty
'\m“'le:‘! in the way of comuierce.
Stamo{]ﬂct of 1mposmg, a umtqrm
bly tP Duty on transfers was sim-
“mdo"'f\llow_ theso transters to bo
biblg ‘Wlillh as little inconvenienco as pos-
"Gusono the parties concerned.  Another
50ty was to avoid  uncertainty,
Price it thero might be no question of
tion 't} In making his present proposi-
D’ll‘t’t()l?‘-m was no_disposition on his
avor the Banks, as it would
wn:i(i!‘lrllthat the uniform Stamp Duty
ghor than if an ad valorem duty
mmf’usz‘mrge(_l. Ile had consulted the
s o '8 of geveral of the Banks in
the. ountry, and had ascertained that
th, Y Were i favor of the measure for

Htutefl‘fasous which he had already

dnﬁi’: SCONCE said, he felt some
of ), 8 to what would be the effect
Ri"h“ imendmeont proposed by the
Wydgpy coMorable Gentleman. As he

stood, it waw the intention of the
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Right Honorable Gentleman to propose
that the transfer of the shares of pub-
lic Companies should be charged at the
rate of one per cent. on the original

value of each full share of the
Company. Now the value of a full
share on the steck of the HBank

of Bengal, for example, was 4,000
Rupees, so the transfer of any such
share would cost Rupees 40 ; but, be-
sides, as he apprehended, it might also
follow from the proposal of the Right
Honorable Geutleman that the trans-
fer of a portion of a share would be
chargeable with the duty of a {full
share. The stock of the Bank of
Bengal might be transferred on quarter
shares of 1,000 each, and thus, if
the duty on each transfor were rogu-
lated only by tho value of a full share,
the transfer of a quarter share would
cost as much as the transfer of a
whole share., 1le did not quite catch
the exact bearing of the amendment,
but he found that, in another respect,
the charge would be excessive, if, for
example, the duty ehould be levied at
the rate of one per cent. on all the
shares conveyed in any ono trausfer,
But it five shares, for examplo, would
be transterred for the same sum as cue
share, this objection would not apply.

Mg, WILSON said, he was not
aware that such was the practice of
the Bank of Bengal, and he begged
to postpone the consideration of this
Clause, as he was desirous of making
enquiries on the subject before re-sub-
mitting the matter to the Conneil.

Tho consideration of the Clauso was
accordingly postponed, ]

Mu. WILSON proposed the inser-
tion of the following Clause in the
general exempiions under Article 45
of §chedule A, :—

“ Roeeipts given for money deposiled in any
Bank, orin the hauds of any banker, to be
accounted for, whother with interest or not,
provided the same he mnot oxpressed to he
received of, or by the hatids of any other than
the person to whom the sane I¢ to be account-
od for. Drovided always that this exemptlon
shall not extend to receipts or uaeknowledg-
1ents for sums paid or deposited for or upon
lotters of allotment of shares in respect of
cnlls npon any scrip or sharesof or in any
Joint Stock or other Uom'pmly, or  proposed
or intended Company, which said last men-
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tioned receipta or acknowledgments, by
whomsoever given, shall be liable to the duty
charged npon receipts.”

He said it was very doubtful whe-
ther, under the Bill as it now stood,
receipts for deposits with bankers
would be charged a Stamp Duty. It
was quite clear that they ought not to
be so, and he therefore proposed to
ingert a Clause similar to the Clause
in the English Act. These re-
ccipts were not in discharge of a
debt, but simply in acknowledgment
for money given for the purpose of
being kept in custody.

Agreed to.

Article 43 also contained the follow-
ing general exemption :—

* Receipts or discharges written upon or
contained in any mortgage deed, or other se-
curity, or any deed of conveyance, settlement,
or other instrument duly stamped, ackuow-
ledging the receipt of tho consideration money
therein expressed, or the receipt of any princi-
pal money, interest, or annuity thercby
charged.”

Mr. WILSON moved the insertion
of the words “ personal bond” before
the words “ other instrument.”

The Motion was csrried, and the
Artre'e as amended then pasged.

A discussion then ensued as to the
effect of the repeal by Section I of this
Bill of Section XXXVII of Aet X of
1859.

Mr. HARINGTON pr posed the
omissi-n of the repeating words from
Bection .

Mg, SCONCE moved by way of
amendment the introduction of the
following proviso in Schedulo B ;—

“ Provided that in suits instituted before
Collectors under Act X of 1859, for the re-
covery of arrears of reut, or of money in the
hunds of an agent, the statewent of claim
shall be written on paper bearing a stamp of
one-fourth the value prescribed for suits in-
stituted in the Civil Cowrt. In all other suigs

80 instituted under the same Act, the stnfs~

ment shall be written oun paper bearing o
stamp of the value of cight unnas,

After some discussion, both the
motion and amendment were soverally
withdrawn,

Mi. HARINGTON then moved
the addition to the Special Kulv for

Mr. Wilson
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Bengal in Article 5 of Sehedule B of
a Clause corresponding in terms to
Section XXXVII, Act X of 1859
The Clause was as follows :—

“In suits for the recovery of arroars of
rent or of money in the hands of an sgcah
the statoment of claim shall be written 02
paper bearing a stanp of one-fonrth the V“‘.l“.
preseribed for suits instituted in the Ci¥}
Court. In all other suits the statement & ‘1'0
be written on paper bearing a stamp 0 tl;O
value of eight annas. No stamp shall
required in respect of the produaction or fl ing
of any document, or the summouing of “."K
witness, or of any application for the cxccut“’i
of any order or judgment passed in ©80
under this Aet.”

Ho contended that the special ad-
vantage afforded by this provision W32
strictly in conformity to the course ©
legislation in similar cases for many
years, and was advisedly udopted u
Mr. Currie’s Act, and should not'ho
disturbed without full consideratio?
of the working of that Act.

Ste BARNES PEACOCK said, b
had protested against the advantss
given by the provision at the time,s?
he objocted to it still. In the prosct
state of the Revenue there was *
excuse for such au exceptions flke
rangement of Stamp Duties. Dl 3
others, he should be glad to sce staP”
in judicial proceedings entircly abol®"
ed. But as this could not bo, he did "°
see that the lower rates of stomP
should bo allowed in this case.
eaged the rich man and raisc
duty payable by the poor man.

The question being put, the C
divided as follows ;—

ouncil

Ayes 8, Nocs 4.
M. Sconce, Sir Mordaunt Wells
Mr. IForbes. Mr, Wilson.

Sir Bartle Frere
The Chairman.

Mr larington,

So the Motion was negatived.

After some verbal amendments
Schedule B, which wero moved l")’ .
Harington and carricd, the Cout
resumed its sitting,

Mr.

BOUNDARY MARKS (FORT ST
GEORGE,)
(hat th°

Mr PFORDBES moved o it
Couneil resolve itself iuto u Com
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3? upon the Bill for tho osiablish-
‘U and maintenance of Boundary
m“rk", and for facilitating the settle-
it of Boundary disputes in the
th‘:h‘sldency of Fort 8t. George,” and
cu‘l .the Committee bo instructed to
in"sldqr the Bill in the amnended form
% Which the Scleet Committeo had
dmmended it to be passed.
Agreed to,
Sections I to VIII wero passed as
Y stood,
coseetlpu IX was passed after the
™ection of a misprint.
tetions X to XXX were passed
™ they stooq.
1\]113[“' FORBES said, ho wished to be
tionwo'd to say a few words in explana-
i of the new Sections, of his nten-
Whi to propose the introduction of
0‘(‘]\'he had given notice to the
Mmittee,
depuhell the survey and settlement
A w"tments were formed in Madras,
Du )“1 found necessary to appoint the
mé{l{‘ Y Directors of Revenue Settle-
ror 20 Do Sub-Collectors and Joint
’e~18tr.utes m the Districts in which
i Y might be employed, hut by the
cone“nder which the grade of Sub-
al ctor wag formed,' that Ollicer
of ualwlthonty to exercise tho powers
Colloctor only in the particular

Forti A E e .
mil:vt}lou of the District of which he
Rué"h‘t bave separate charge, or when

to ; Power was specially delegated
D"l)ulth b)ﬁ the Collector. Now the
g g Diroctors of Settlements had
disme}tm“‘te Revenue charge in any
ey, . 80 that although the Govern-
Olleectould appoint thrm to be Sub-
Powep l‘)"'ﬂy the spccial delegation of
0 aps iy the Collector was nocessary
n“blﬁ them to act.
thas 3 been found very necessar
f():t they should have po)v’ver to uc)t'
Copp ‘)2 Punishment of the fraud and
p"lctilg 1(;)13 which were so likely to be
Wlxﬁ?- 0 a survey and assessment,
an ¢ b had actually been in several
t’lese ces I)ructlged, and the first of
Blve u?“W Sections was intonded to

pOWUmO' Deputy Directors the same
Sagig

i

: for the yunishmout of malver
) ct“B Were now possessed hy all

ors, they being restricted how-
Such cages an might arise in
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their own immediate Department, and
the same general control being had
over their proceedings s8 wero now
had in case of all other Sub-Collectors,

On account of the frauds of which
he had just spoken, it was also neces-
sary that the servants of the survey
and assessment Departments should
be declar d liable to the law against
malversation in the same way as all
sertants of the ordinary Revenue Es-
tablishments now were, and the second
of the new Sections provided for this,

The last Section was not as might
at first sight appenr ex post facto legis-
lation. 1t made no new olfence and
enhanced no punishment; no one ever
doubted that it was a oriminal act for
a public servant to take a bribe, to
defraud the Government, or to falsity
the public accounts, and those to
whom this Section would apply did
not perform their guilty acts under
any 1dea thst they were not doing
wrong or were not liable to punish-
ment, but only with the same hope of
exrmption from discovery under
which all erimes were committed.

Cases that had been decided by the
Deputy Directors under their appoint-
ments as Sub-Collectors might how-
ever, it was feared, be reversed in
appeal by the Board of Revenue, both
because of the doubt he had referred
to, whethor the-e Officers could exer-
cise power as Sub-Collectors not hav-
ing any separate charge in their Dis-
trict, and also because it might be
held that the servants of the settlement
Department did not come within the
strict definition of the present law
against Revenue malversation, that law
being confined to persons on tihe
Collactor’s establishment. It was cer.
tainly not right that persons who had
been guilty of acts, of the real erimi-
nality of which they could not pos.
sibly have been ignoraut, should evade
punishment on merely technical
grounds, and their case would be pro-
vided for by the adoption of the last of
the new Sections.

With these romarks he begged to
move the addition of the following
Sections :—

« Any Deputy Director of Revenue Sottle-
ment being a Sub-Collector and Joint Magis-



599 Emigration to

trate shall be competent to exercige within the
Distriet within which he shall be employed
any of the powers ordinarily exercised by a
Buab-Collector and Joint Magistrale within his
charge, provided however that such Deputy
Dircctor shall only have cognizance of cases
and offences conneeted with the daties of the
Survey or the Scttlement Depurtment, In
cases coming under Regulation IX. 1822 of
the Madras Code tried before a Deputy
Director under this Section, the power of
control and revision provided by Clause 3,
Section 111, Regulation VIL 1828 of the same
Code shall be exercised by the Director of

Revenne Settlement,

All ¥ervants of tho Snrvey and Settle-
ment Departments shall be subject to the pro-
visions of the said Regnlations IX, 1822 and
VII. 1828 of the Madras Code, and those
Regulations apply to the Survey aund Secttle-
ment Departments in the same way as they
apply to the ordinary Revenue Department.

“ The provisions of the two preceding Sec-
tions shall apply to all cases not finally de-
cided at the time of the passing of this Act.”

The Scctions were severally carried.

The Preamble and Titls were pass-
ed as they stood; and the Council
having resumed its sitting, the Bill
was reported.

UNIVERSITIES.

St BARTLE FRERE moved
that the “ Bill for giving to the Uni.
versities of Calcutta, Madras, and
Bombay the power of conferring De-
grees in addition to those mentioned
in Acts Il, XXII, and XXVII of
1857 be referred to a Select Com-
mittee consisting of Mr. Forbes,
Mr, Sconce, and the Mover.

Agreed te.

SUCCESSIONS,

Mgr. TARINGTON moved that
Sir Bartle Frere be requested to take
tho Bill  for facilitating the collection
of debts on successions and for the
security of parties paying debts to the
representatives of deceased persons’
to the Governor Geueral for his
assent,

Agreed to,

POLICE (PRESIDENCY TOWNS AND
STRAITS SETTLEMENT).

. MR. FORBYS moved that Mr. ITar-
Ington and Sir Mordauut Wells be

LEGISLATIVE COUNCIL,
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added to the Select Committee on t]“"
Bill “ to amend Act X111 of 1836 (1!
regulating the Police of tho Tow
of Calentra, Madras, and B..mbay, 1%
the several stations of the seitlemen
of Prince of Wales’ Island, Sing"
pore, and Malacea’’).
Agreed to.

REGISTRATION OF ASSURANCES:

Mz. FORBES moved that a c‘";:;
mnnication received by him from b
Madeas Government, be Jaid upon tl»t
the tablo and referred 1o the,b“’l(‘.tl.
Comumittee on the Bill ¢ to provulc fo
the Registration of Assurances.”

Agreed to.

The Council adjourned.

Saturday, June 23, 1860
Prrsenm:
The Hon'ble the Chief Justice, Viee-Presidé

in the Chair,
Hon’ble Sir II. B. L. { H. Forbes, FsQs

Yrere, l A. Sconce, LS
Right Hon'ble J. Wil- and [

BO, Ilon'ble Sir M
1. B. ITarington, Esq, Wells,

Y. INCOME TAX.

i

Tuw CLERK prosented t0 th
Council a Petition of propric
permanently settled estates in !
Behar, and Orissa agaiust the Bi ing
imposing Duties on Profits o
from Property, Professions, T
and Offices.”

Mr. WILSON moved ths
above Potition be printed.

Agreed to.

¢ tho

TRANSPORTATION OF CONVICTSI'
)0
Mz, HARINGTON [’1"’5'0"“’d :"9
Report of the Select Committee & ° ¢
Bill “relating to the tx-anspo“mmo
Convicts.”

EMIGRATION TO NATAL-

jhe

S BARTLE FRERE moved B
first reading of a  Bill “I‘(’l""'n!;, of
emigration to the British GO0V gy

Natal.” i

0

It was in its detuils 8





